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, , " 
INTRODUCTtON 

I, the Chairman of the Committee on Subordinate Legislation, having 
been authorised by the Committee to present the Report on their behalf, present 
this their Twenty-second Report. 

2. The matters covered by this Report were considered by the committee 
at their settings held on 16 January, 9 February and 1st March, 1989. 

3. The Report was considered and adopted by the Committee at their 
sitting held on 4 April, 1989. The Minutes of the sittings relevant to the Report 
are appended thereto. 

4. For facility of reference and convenience, recommendations/observa-
tions of the Committee have been printed in thick type in the body of the 
Report and have also been reproduced in consolidated form in Appendix I to the 
Report. 

NBW DEL"l ; 
4 April, 1989 

14 Chaitra, 1911 (Saka) 

ZAINUL BASHER 
Chairman, 

Committee on SuborJinat_ 
Legislalion 



'FHBJr.wa,INWRAtlCE:'cQRPORAl'ION RULES 

·(0' (1:M.lJje.~1fDe.CQ('.poralion. (Agents) RuJu,1972 

5. Rulo. 13 of the Life Insurance Corporation (Agents) Rules reads as 
UDd~r :-

"Tlrm(Jlation pI Agency: 
, ]1:' 

(1) It an agent 'fails tobrlng in ·the'business requi~d df'him under regula-
tion 9 . in an agency yenr. his appointment shall stand' terminated at 
the end .of such agency year: 

Provided that nodiiftg 'contalftodherei'1 mall apply to an agent 
"'holtas been exempttd 'ander -sub.regulatlon' ( .. ~ of regulation 9 
from bringing in the minimum business required under the said 
regulation. 

(2) An agency which sta nds t (rminated under su b-regulation (I) may be 
reinstated' by the comp&nt authority If it is sa1i~fitd·tfmt the failure 
of ·the agent to bring in the bUBine-s" requir.:d of him was due to 
rearons Heoyondl'his ~o,"rGl. 

(1) 'Wht!re fut a~y is reirmtlted' unciersub-N8Ulfltion (2)· it .should. be 
treattd ncmttfnuous 'for ttlt:pu'!N*l." 

6. The emntfiittee·~1t ttlat'M one shoutdrbtOOtldemRid·arbitruily·,until 
Grunteas 1Ie" hatf~'gfvel'l tnt eppeJItUnity'of 'being heard. aad notice . .ahall 
adWfIya·tte1lven~ .. tbe...,.-nt'b8rOre!telftl.aon· of:his ·apJ'lltinkDent. 

7. The Ministry of Finance (Depdrtment of Economic Affairs) to whom 
the matter was referred for comments, in their reply dated 29 July, 1987 stated 
as under:-

'''nie'tOIlttifiGo' ~mi~nnll1ll:JcDiuet. swrranteo is aS10bjective condi-
tion laid down to standardize minimum business pcrfofmaace clJ)CC-

led of a,enls. Tbe !euer of a.,pol~tment issued to an agent clearly 



2 

specIfies the minimum business required to be brought tn by the 
agent during each agency yenr. 'RjI!sides after expiry of a period of 

nine months from the commencement of the agency years. the 

business performllnce of the a~ent is reviewed by the Branch Manager 

and if his performance by then faUs short of the minimum business 

guarant~, it is bron~ht to his notice and he is advised to bring in 

the balance busines~ during the remaining period or the agency to 

avoid termination of his a/Zcncy. Tt is. therefore. relt that the temti-

nation of an RJrencv on aeount or f'niJU1'e to complete the pre5Cribed 

minimum hllsiness is not :lrhitrRry. Further, it is felt that if the 'i 

rule provides for an ollllortunitv to an agent to show caulle against 

such termin:ltion, such notice can he served only after the expiry of 

the agency YC'Rr. Tn that case the Ilgeney would continue beyond 

the agency year in which the agent failed to briDgin the business 

required of him and it would be difficult at a later stage to. terminate 

the agency with retrospective effect. Moreover, the sub-clause (2) 

of the Rule 13 provides that an agency which stands terminated 

under sub-rule (n may he reinstated by the competent authority if 

it is satisfied that the failure of the agent to brina in the business 

required of him was due to reasons beyond his control. 

In view of wh~t is stated it is submitted that no amendment to 

fhl:' rule D nppt':I rs necc!;~ry." 

S. The Committee lIote that Rule 13 of the LIIe IMUI'aIIee CorporatloD 

(Aceats) Rules proylde that il an ageDt failed to brlDa iD the •• iDess required 

of blm iD aD ageDCY year, his appointmeat wu liable to be term"ated at tbe ead 

of sue. agency year. On being enquired whether before termlDad ... tbe appolnt-

meat. an 0PIMrtunlty "as giveD to the ageat to explain tbe pOlitloa, tlat Ministry 

lIad Wormed that UDdrl' the existilll pradice after the exp..,. or. period of DJae 

moaths (rom the commencem~nt of the ageDcy year, the ....... performance 

or .clt age,t Wfi rnle"N aad if it fell short of the millmu·........ luran-

tM, the IAmc w. brought to the notice or the Ill- eoaecrae4. TIle Committee 

nco.mead dlat the exiatIDg praetiee of reYiewilla·tJae ..... P .. perf8l'llllllCe be 

broagbt 01 a statutory rooting by suitably ameadiDe the Rules. 

II 

9. RuJ.! 27 of the Life In!luranre Corr')l'1!tion (Agents) Rules, 1972 read, 

a, under;-



II Relaxation : • 

'f, I • e ~mlQ '«ee. referred ;in sub .. sectioll (1) of uot.ioo 19 of 
the 1.8llCf Conporation Act. J95.6, (3~ of 1956), may in the 
interests of the Corporation, for reasons to be recorded in its resolu-
tion, relax any of the provisions of the regulations ill iIldividual 
cases." 

10. The Committee feIt that in ord r to obviate any cope of dj crimina· 
tion the relaxation of Rulesj R.egl1btions should be made with respect to a 
~J~ S -9of cal ~orx of i¥r '1. ' S COl)tr. dt Hngui 'hed frQI11 indjvidu~1 c~~s. 

1 J. The Ministry of Finance (Department of Economic Affairs) ill their 
commeftt '<iftt 29 hIfy. 1 7, tated a folIows: -

EXUJlt.ive Co1Tlmitt e consist of tpe Chairman. orne members 
ct af n 110 We Managing Directors of the Corporation. 

~ is referred to tbe E. ecutive Commit ee for relaxa. 
v.ision of tb <Agents) Rules. 1972. the pros and cons 

ne d~U Nlted upon l\nd only Ih reafter me decision is 
Thi d ot lea~1t} 'any c pc for di crimination in the 

does 11-ot appear to 
or 1 Ii ifiCfltion of agcnts for this purpo e." 

12. n~ .Qo .QOte __ t der Rule 27 of tlIc Life IlJsurancc Cor-
poration (Agents) Rules, 197 .. the Executive Committee was empowered to relax 
u1 of the p1'0 \ Llo of tbe rc,ulations in individual cases. Tbe Committee had 
felt tbat 1n brder to oMlate any cope . rtndnation, the relaxation of regu-
lation boultl dt'akJe 1't1ib tes.,ect to a'ela or categol:Y of person as (Jistluui" 
$bed from lnlt"'itua calle."" Committee were inforltled that cases' of rel~ 8 

were f'i a.1I (ar 'Wtwecb jUliJ Deb individual cns('s were Invarial>ly' rererr~ to 
th xe uth'e 'Comdikte~ for a '(fecis on. )\ccorittng to the 1\1in1st~y .her.~ ",as 

·~o se! pe 10r Irtsdlnuoadol1 in the (leCi Ion makJng procc s. tile Mitil!ilry'~ . ply 
appear to'" nor q4 t~e on~n~Uttr~ ~Q qot w' h to ,pursu . the Iq~tt~ 
f\tr1ber, 



m 

'(if) Lift Ilfsuralf('t CorporationClaJ., III alfd Cla.ts"lJ' Employ.~s (Revision 0/ 
Ttrms and Conditions of Service) Rule~. 1985 . 

13. Rules 4 and 6 of the Life Insurance Corporation Class III and Class 
IV Employees (Revision of Terms and Conditions of Service) Rules, 1985 Inter­
alia provided for payment of special allowance in addition to pay to certain 
categories of employees. 

14. The Ministry of Finance (Department or Economic Affairs) were 
asked to state the genesis of the above provisions. 

15. In their reply dated 29 July, J987, the Ministry stated as under :-

"In the Life Insurance Corporation, prior to the wage revision, the 
employees in specific posts were paid a Special Pay in consideration 
of the arduous nature of duties of specific Rddition to work or res-
ponsibility. This special pay was reckonec't nc; basic pay for all 
purposes. However, in the comparablt.' inchc;+ry 1ike Banking, such 
addition to the pay was called u a Special Allowance and the Special 
Allowance paid to Class III emploYees W:lS not reckoned as pay for 
the purpose of Dearnes~ Allowance. whereas, such AJJowance was 
reckoned as basic pay in the cnse of Class IV employee!!. In the course 
of discussions with LIC Employees' Unions, for revision of wages 
of LIe Clasl III I1nd Oass IV employees, a consenslIs of arrived at 
that the Special Pay payable to tht"m mny be replaced by Special 
Allowance as now specified in Rules 4 and 6. Since Special Allowance 
is given in pi::c'! of Special Pay, it is provided in the Rules that the 
employees would not be entitled to any SpeciaJ'Pay.'· 

16. The Committee aote that Rules 4 and 6 01 the Life Iasurance Corpon-
tioD Class III and C'asl IV Employees (RevisioD of Terms and CoacUtJODI 01 
Senlc:e) Rules, 1985 inter alia proykled for paymeDt of specially alJo"aoc:e Ia 
aclclJdoa to pay to certaiu categories of employees. Tbe Ministry uplaiDed that 
IIDce spedal allowaace "as gben oaly 10 lieu of special pay, It had ~o prodded 
.. the Rules that the employees would Dot be entitled to. auy special pay. The 
CollUllittee coBSider tbe Mlalstl'f" reply tq fie ~ds~tory and dee,de ~t tq 
panuo the ... ttor further. 



IV 

17. Rnle 5 of'the LikInsurance Corporation Class lIt and ebss tV 
Employees (RcYision of Terms and Conditiol1s of Service) Rules, 1985 provides 
that there shall be no fresh appointments or promotions to the cadre of Section 
Heads and Superintendents on or after the lst July, 1985. 

18.. The Ministry of Finance (Department of Economic Affairs) were 
asked ,to state the genesis for imposing ban on above appointments/promotions. 

19. In their reply dated 29 July, 1987, the Ministry explained the position 
as under ;-

"In the Life Insurance Corporation, there \Vcrl,) two supervisory cadres 
in Class III viz., the Superintendents and the Section Heads. Subse-
quently, ill 1972, the cadre of Higher Grade Assistant was also made 
a SUpel visory cadre. Thus, even in the Class III clerical cadre, there 
were three supervisory cadres and this was crc:·ting some anomaly. 
In view of the fact that duties of the cadre of superintendent were by 
and linge the same as thnt of the Officers in th.: lowt:r category, viz., 
Assistant Administrative o ffice r/ Assistant Branch Manager (A), it was 
decided in 1980, that the vacancies in the cadre of Superintendent 
need not be filled in. Further at the time of discussions with the 
Employees' Unions for the purpose of wage revision, the concensus 
was arrived at t1.lat no fresh appointment be made in the cadre of 
Section Head also, so that there would be only one supervisory cadre 
in Class III. viz., that of Higher Grade Assistant. Thus. when tbe 
Rule Was issued, it was provided that there would be no fresh appoint-
ments to the cadre of Section Heads and Superintendents but revised 
scales were prescribed for both the cadres in the Rules so that the 
existing Section Heads and Superintendents are placed in the respec-
tive revised scqks." 

20. De Committee note that Rule 5 of the Life Insuraoce Corporation 
Clul III aDd Class IV Employees (Re1'ision of Terms and Condidons of Serrice) 
.81.,1985 pro1'ides that DO fresh appointments or promotions to tbe cadre of 
Sectloa Heads aad SuperintendeDts be made on or after 1st July, 1985. Expl .... • 
lag the genesis for impo!>ing such a ban on appointments/promotions, the Mlaistr)' 
had stated that at the time of discussions held with tbe Employees Vnloas, a 
coacensus bad been arrived at that no fresh appointmcnts to the cadre of SectiOil ' 
Heads and the SuperiBtendents would be madc after 1st July, 1985 and this .... 
been pnl1'ided for in the Rules. In view of the clarification given by the M_trT.-. 
tile Committee do not wish to panue the matter furtber 



1. Rule 17 of the tife Insur nee Corpol' tion etal 
Enlp,royees (}levi ion of T rm nd Com:iitiO'nof rv ' ) 11 

under: ; .... 

"Maternity LeOl'e : The competent authority pecified in Schedule IV 
t t~ t ff egulati n tn:ly r t to f.m ,0 em 
J<ta c fur < pt:riod \ h' h m y, t nei 3 JlJl 

maximum of 12 months during the entire period of an emplQyee's 
servlc ." 

22. Above rulp. prov ided for grant of maternity leave to female employees 
for a p~riOd of 3 month ubj ct l maximum of 12 montbs during entire period 
an emp oy '5 servie. Thi provision implied that a female employee eouId 
a aitor matcmity lea e for baving 4 chi dren. It wa nO in con onance with 
the general norm of family planning and po1icle for ensur ng sma'" families. 

23. The Mini try of in nce (Dep rtm t or to whom 
the matter wa referred for comment in their reply date 29 Jilly. 1987 stated 
asUD r;-

'Ptior to the revision of pay sc les and othe benefits, the female 
em \ y c, f the l ' rp rotion were eligible f0r maternity lea e upto 
lh. cc months on I.:al.h 0 casioo subj c 1 to n cond ilion that tIle mater .. 
nily lcave \\ ill nu at the expiry of six weeks from the date of coo-
finenl 'nt .und such m temity lea" could be sanFtiollcd upto a pcriod 
of L motHhs during the entire period of ihc employee's crvice. 
Ouring the cO\lrsc of di 'cus iOIl ' with the E'mployee's Union, it was 
teprC "I!nlcd that tl\e condition of restricting toe maternity leave to 
six \"C "' " frolh the date f confinement was cau ing hardsl1lp and it 

a agreed tMt tile restriction wo1l1d be removed fbeftby allowing a 
female cmployce to avail of maternity leave: of three m nth on each 
ceca ion bjcct to a maximufTl', of 12 duri the entire 
period of crvicc. The maximum of 12 month . pro id 
of the fact that all tb d livcri on y ot ~ ltv liv ri 
ui ting maximum f 12 montb durin tb cntir ser icc 
fi rr. Il rt undisturbed." 

Z4. The mOlittt!e note the clnrHie tion rom1 d b th Min fry 1ha~ 
J ion 'Of maximum pcrio of J2 in nth .sf ml ei'liJr lene durin tlr 
rvi e perio r fern Je enlp oye had beea m .. Cfu 1ft the rul keeplnc I 

, ,. th an the eli de may Dot be Uv deliVeri In vie, of the 
t: ificatioD the Co mlttee, t to p\l bdtler f, 



u 

vr 
the Ufe In urillce Corporati n Class III a d Class IV 

, 'QQ of, 'e~ffi u'Rd Conditions of Servict:) Rules, 1985 read as 

''SUPirannuafiort and retl,'ement: An employee bel()hging to the 
tlass 11 6r da 8 IV app inted to the ser'Vice on or after the 22nd 
F'ebtliaty ~ ~'983, sh~n elire on coolpletiol\ of 5 years ot age, provi. 
ae<t that the com!, tcnt authority specified in Schedule TV to the 
Sta .Rcgulat'ton 'may, jf it is of the opinion that it is .in-" thc interest 
or the Corporation to do so, direct sllch employe S 0 retire on com· 
pre Ion of 55 years of age or at any time thereafter ~n giving him 
three .months' no ice or al ry in lieu thereof," 

o{ try ' f i nee {D partment of Economic Affairs) were 
_ic:tlt:e (; , th normall'ctiremcnt age of all the categodes of erop-

'. r ~ r rna dng a provl ion th t CJ ss iIT and Class IV 
t on or after 22-2-1983 shull r tire on completion of 58 

age ~ iii wb th r PI' p r notioc, opportunity of being hard was prO-
vid d' by competent, Ithority before directing all employee to retire ou 
completion of 55 years of ng and (iv) whether any guidelines had becnlaid 
do n m t " re p ct. If so, details thereof. 

27. itli'stl'y in t I it r ply da'cd 29 July; 1987 stated as under ;-

• i) I'¢ 'r 'm III agu of all UIC employees who have been trans-
ferr d front th~ v.lriou' Iwurcrs is 6, hc retirement age of 
a Cia s I or CIa 11 Officer appointed to the scrvice of the 
Corp rat ion on or fla I t September, 195 i 58 years of age 
whether directly appointed to the · ervic of the Corporation or 
promoted from CJa'S nT. be retirement age of tho e Cta HI 
and Cla s IV I1\p lo)'ccs appointed prior to 22-2-83 is Wand of 
"those appointed on or after 22-2-83 is 58 years. 

i:O 1ft 11 CJ ~ of eLl 5 I .1I'tU CIa S 11 officer , tile retiTi ment ago · 
fOr thOs recruited y th Corporation js fixed at 58 years, it 
~a felt th.!t til f ' sbould b uniformity in the matter and since 

twt ill tended to £ivc uny retrospective effect to the Rules, 
l J 'i SLICU on 22·2· 3 pro 'd d that the Cia HI and Ctas 

1 ' (, npt Yc' p illl .... u on r after that date hall retire on 
ttfmplction of ,gc 58 yell", The ule issued Oil 22-2-83 was 
reincorp r t d in tit 1985 ' ul providing for revision of term 
and conditions of servic of the employees of the Corporation. 



(iii) The prOVlSJon made in Rule 14 for retiring an employee oil 
compI tion of age S5 years is same as the provision made in 
R gulation 19 of LTC (Staff) Regulations. Under the Rules, the 
competent authority may direct an employee to retire on -com-' 
pletion of 55 years of age or at any time thereafter after gi ing 
him three months' notice or salary in lieu thereof. No separate 
provision is made for giving an opportunity of bei,ng heard 
b fo re directing an employee to retire on completion of age 55 
years. However, a Committee is constituted' with three senior 
Officers to go into the records of the employee concerned and on 
the ba i of the recommendations of the Committee, the compe-
tent authority takes a deci ion to retire or otherwise aq employee 
who has completed 55 years of age. The competent authority 
jn the ca e of Class III and Class IV employees is the Managing 
Director and at present, the Committee con tituted, consists of 
an Oillc ~ r of the rank of Zonal Manager and tWQ Officers of the 
rank of Secretaries. Since a deci ion i taken at a very enior 
I vel, it is felt that no sepcrate provision need to be made to 
provide for an opportunity of being heard before directing him 
to retire 011 completion of 55 years of age or at any time, th re-
after. 

(iv) In view of what .is stated above, it may be seen that the guide .. 
lin arc that the Committee hall a sist the Managing Director 
who j the competent authority to retire a Class II or a CIa 
1 V mployee before pas ing an order directing an employee to 
r tire on compI tion of age 55 years or thereafter." 

2. The Committee not [rom th repJy of tbe Mioi try til t provision 
contained in ul 14 for r tiriog an employee 00 completion of the age of 55 
year i similar to the pro !sion made in r uJation 19 of lJC C taft) Regulation. 
Under these R !guJatio the competent authority could direct an employee to 
retit on compl tio of S5 year of aae or at any time th reafter by abiDg him 
three month IIOti e or alary in lieu thereof. The Committee further note that 
although no s p rate prol'i ion for aiving an oppor(uoity of being beard before 
directing an el .pl yee to retire 0 completion of 5S years had been made, yet a 
. ommittce bas een constituted wbicb go ioto the record of the employees 

CODe rned d J recommendation to the competent authority in reaard to 
retirement of aft employee fter he had completed 55 y ars of !lge. The Com-
mittee feel that e Mini try houJd have no difficulty in puttin tbe xi 'tiDa 
ractic on st tutory looting by amending the u1. The ommittee, tb re-

for, recommc J t at the Mini try shout · initiate n« IT)' action for suitab,y 
arne ding fill 14. 
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LIFE INSURANCE CORPORATION REGULATJONS 

", (I) Life Insurance Corporation Regulations, 1959 

29. Regulation S of the Life Insurance Corporation Regulations, 1959 
reads as undcr :-

·'Not less than J S days notice of each meeting shdl be given to thc 
Members. If it shall become necessary to conVCle an emergency 
meeting, sufficient notice shall be given to ev~ry Me.nbcr in order to 
enilbJe him .to attend. Any accidental omission 10 give any such 
notice to any of the Member shall not invalidate any resolution 
passed at any such meeting." 

30. The term 'sufficient notice' appeared to be vague. The Committee 
relt that definite period for convening such meeting should be specified in the 
regulation itself to make it se If-containcd for information of all concerned. 

31. The Ministry of Finance (Department of Economic Affairs) to whom 
the matter was reftrred, in their reply dated 2 l'\ovembc', 1987 stated as 
under :-

"There are rare occasions to convene the emergent !n(.eting and at 
present ordinarily LIe is holding one Board merling in a month. 
However, as recommended by the Committee the words "not less 
than three days" may be added after thc words "sumci~nt noticc" in 
Regulation 5." 

31. The Committee are bappy to DOte that on being pointed Oilt by them, 
the MIaiItry laave aareed tbat a notice of not less than 3 days would be provided 
Ia lite RegulatJoas for cODven1aa aD emergeDt meeting. The COGutittee recom-
.... that the Regulatloas may be amended accordingly at aD early date. 

VIII 

33.. Reau1ations 12, 34 and 43A(xv) of the Life Insurance Corporation 
Rc,ulations, 1959 inter-alia provided that proceedings of meetings of the 
Corporation/Committees should be circulated to the Memhers. 

34. The Committee felt that some time limit within which such proceed-
ings should be circulated to the members might be specified in the re$Ulati0115 
h~ Qtder to malee them sclf-cQntaine4, 



3~. The Ministry of Finance (Department 0.1 EconomIo AffAirs) ,to whom 
the matter w,as ~eferr.ed. ,in thei~ reply dated .~ "Nove~t 1987. stated as 
under ;- ". 

"Tl1ese Regula titms do not only relate to ,emergency meeting but 
relate to ,all the meetings ,of the BQard~, Bx cutjve Q:lm:u:mtc~ and 

mployees {lnd Agents Relation Committee. As ,\ ., ntatter cU eJds-
tjng practice the proceeditlgare bein ciroulated. HOWever. it may 
be 'added ~ll the rMp ctiViC Re ulations .t:ba,t the pl!OP«'dingsshaU be 

,reportedfojrcu1l\ted 1m o:refor£ th date of nCilCt m ' . g." 
1 ' 

36. 'Fhe Commi~tilt'Si are happy to note that .0.11 b~jQ M tfll out. by them, 
be Min try ' ave agreed to provide io the 'regulation ' fbt,\t .. ~0eee4" ma, be 

reported/circulated to the Members 0 or lJefore .the date,Qf llext meeting. The 
Committee recommend that Regulation . mftY be anll.~nded on the abOve lines at ... 

"'If te. 

37. ~egulation 16(iv)! 23(iv) a11d 36(iv) oftbe Life Insqranco Corpora-
tion. Regulations. 1'959 provided for holding of the Adj('}UJ ed:an g at a 
time, date and place to be dccid"d by the Chalrmaft, within a ' 

36. The Committee felt tnat time, date and place of the adjourned 
meetings should be j timated to th~ members tel Sl"aphically or<on telephone. 

39. The Mluistry of Finance (D 'pllrtm tit of Econonri#l 
the matter was referred, jll their 're ply d It (J .2 ve:fI}ber~ 

po ilion as under :-. 

airs) to whom 
1 ' xplained the ' 

"These Regu)atioo,q pea ide for bolding of adjourned \tl\CfA 
may take place the Saine day or on Orne ,other day. 
any such OCC4sion ads s necessary 'S~eps ~re being. 
inform the member ' of'the time, date an praGe . 'c ' ," Uy 
or by telepho. e whetev r possibl, It is felt that the Aegulation 
may not be amended to make this a part thereof,'" 

40~ aeguJati9U ' t6(iv), 23 b) 8Q4 36(it) ot the Lite Or..- Corpora. 
tion Regulati&DS mIs, 'alia pro~idcs for bold\ng of ~be seljo rne4 .rOt the 
Corporation at aOme, date andpJace to he decided by lile 'Chaff 'The 
.coJWJiitt.ee felt that tiiu, date an.d place of tbtadJourned)Jl,e ' UK." might be 
btt . at~d (0, the' member tei'mtaphic31ly or Or) telebo"";; 1fb . " ~1 }lave 
Wormed them that a er lJractice Lio~ ~nt"'" enl , ' ' . . " ,t'. dI 



members about sueh detail either teJe bically or by telephone wh~re,er possI-
ble. The Committee recommend that tbe rclevent ReguIatioQ may be Idtably 
__ Meld th ia \'0 ei reflected therein. 

x 
41. Regulation 32(4~ and' 3'4 of c L're Jnsurance Corporation Regula-

tions, t9 read as Undl'f :-

"32(a). Tbe Cha irman shall be the Chief Executive and shall, subject 
to such general or special directions as the Corporati n or any of its 
Committees may from time to time give, exercise all such powers as 
may be exercised and do such acts and thiilgS as may be done by any 
of the Committe s of ine Corporation appointed under 8Mb- ectioDs 
(t) and (3) of section 19 of the Act. 

Any action tak n by t1) hairman shall be reported by him, as soon 
as may be, to tbe appropriate ommittce. 

34. Pro eedings of all the Commit t cs f th CorporatlOo shall be 
circulat d to all the members nnd sh!lll a1 0 be placed before the 
Corp ration for r cord and h 're ne I!SS. ry for information." 

, 

idod that any action taken by the 
mmict s of orporalions. It was 
It r ports in wdting should be 

43. he Mibi Ry f 'n nc e a: J at ic Affairs) in thei r 
reply dilled 2 Nov mber, 1987, h vc xpl in'd their posit! n a und r:-

''It,JDay be specified in the Regulation that the action ta'ken by the 
Chairman shall reported/circulated on or before the date of "ext 
me~ till!J of the concerned Committee:' 

e amID} ee a hippy 1tt 10te t'h at thc1r IltStIlnce 
of nwee {Departtneut 111 Econ mie Atr'llir~ have agreed S....,iIII~ lin 

Regulatio that any action taken by the haieman shall b repor(edfdr~_1II 

o the Ip,pfoprlate committee on or before the date of next meeting of tile COD-

eer"eel c nunittce 0'1 til ol1lOration. The 'ommittec d ire rfte AfiDistry '0 
menl tbe nJel'aJit t ut,On acconftn;lY a! ~ 'e dat~. 
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45. Regulation 37 and 38(0 of tho Life Insurance CGfper6tion" ReauJa.. 
dons, 1959 read as under :-

"37. The Managing Directors (including any acting Managing 
Director) may, with the approval of the Chairman. and with the 
priQr sanction of the Corporation or any Committee of the Corpo-
ratioq, delegate or sub-delegate to allY otllet officers o~ employees 
all or any of the powers, authorities and discretions which may be 
necessary for the efficient conduct of the busi,ness o(the Corporation. 
38(i). The Managing Directors of the Corporation (including any 
Acting Managing Director) and the Executive Director at the Central 
Office of the Corporation may, both within India and in all territorie. 
outside India. institute. conduct, defend aqd,represent t~e Corpora-
tion in all suits, appeals, applications and execufion proceedings by 
or against the Corporation or to which the Corporation may be a 

, ' party and in addition they may make all such petitions. applications 
and representations and sign and execute an appearances and 
warrants of attorney for engagement of advocates. solicitors, notaries 
and other legal professional persons and sign and verify an pleadings. 
memoranda of appeal. petitions, counter-petitions. representations, 
applications, cross-obj!ctions, applications for execution and all 
legal documents or whltsoever nature and make all'affldavits and 
declarations anJ give aH sanctions and consents on behalf of tho 
Corpration and accept service of writs of summons and aU other 
processes of Court of judicial or semi-judicial bQ<iies. The Mana-
ging Director may delepte any of. tlle authorities aforesaid to any 
officer of the Central Office." 

46. Above r("gulations inter-alia provide for delegation/sub-de1e.ation of 
JXlw~~s. .Iluthorities and discretions to any officer or' employee. The term ceany 
'ofticer. employee" appeared to be vague. It was felt tha(tank/degignation of 
such officer/employee should be indicated iuthe rcguwtidns. 

," >,~, ''''., l1to Ministry of Finance (DepartJpent of ~MPq1ic Affairs) tp whom 
dle.-ma«er was referred, in their replyd4ted +, NOV~~t. 1987, ~tatcd~. 

)~) ., 

, t. 

"With regard to the suggestioll.$ .. for. q~le,gation/sub-dele8ation of 
powers under Re'Wation,37, LIe has pgintcd.o~~ Jhat lOch ~~­
,jon in LIC's present d'19cntralised srstem may be required at variQq$ 



• 

" H 
levels including staff in the Branch. It is felt that as and wheii 
occasion arises and where it is necessary for the efficient conduct of 

\ business of the Corpotation, the pO\'l!r may be delegated by the 
concerned authority to any officer/cmphyee and it may not be' adoJi. 
sable to spe cify the rank or designa I ion in vie w of practical diffi-
culties. 

With regard to Ri!gulation 38(i) it may be specified that the delega-
tion shall be to any officer in the Central Office not below the rank 
of Assistant Divisional Manager." 

48. Regalatlons 37 and 38(i) of the Life Insurance Corporation Regula. 
· tioas inter-alia provide for delegation/sub-delegation rf powers, to any officer or 
employee of LlfeInsuraace Corporation. The CommiUee felt that the term -any 
officer, employee' appeared to be vague and thereforr, the rank/designation of 
the officer/employee should be indicated In the Regulations. The Ministry 

· Intimated that there was no objection to the delegatlnn of powers under 'Regula-
· tlon 38(1) to an office~ not below the rank of Assistant Divisional Manager. 
· However, in case or dell-gal ion of powers under Rrgulation 37, it was pleaded that 
it may not be possible to specify the rank and designation of the oftlcen to "hom 
powers could be dell'~atcd. 

The Committee see no (t)rce in the arguments advanced by the Mlalstry for 
Dot specifyiug the rankide~igDation of the officers to "hom powen could be 
delegated under Regulation 37. The Committee, therefore, recommend that tbe 
rank/designation of the officer for the purpose of delegation of powers lInder 
RrguJation 37 should also be specified as has been agreed to in the ease of Retu-
IadOD 38(1) .... ~ requisite amendments to the regulations may be issued at an 

. , , .~ ~ 

., . 

~lY·QLate, . 

XII .,.; ~ 

(Ii) Lije,'!nsurance Corporation (Staff) RegUlatiOns, 1960. 1 
; '. I " . 

49. Rcgulutio,n)O?f t~e Life (nsurance CorpofLttion (Statf) Regwati8ns, 
l~~.reads;as. un~~r:,~ . , .' 

·'The . ~ge of a person at the time of his appointment to the service 
of the Corporation ~hal1 Dot be le~s than 18 or more than '25 years. 
provided th:\'t rhe competent authority will h;lVC the discretion to 
reLlx or waive the limit on upper age wherever necessary." 



~. 11 WAS feJt ~at in order to obviate any scope of discrimination the 
auitaWD linUt lq)to which age co¥ld be rdaxed shouki be specified in tbe 
JlquJatioQ itself and necessary g.ltiaelincs may be laid ,down. 

51. The Ministry of Finance (D~partment of Economic Al"airs) to whom 
the matter was referred for comments, in their reply dated 2 November, 1987 
..... &sunder:-

URegarding waiver of upper IlJC limit it may be pointed out that 
guidelines have been provided in the.' recruitment procc;!dure. However'" 
it. is prQposcd that the author~ ao rela \Q)pIf qe limitUlay vest 
with the appeJJate auth<N'ity. except ~here abc appoinlins autbori,y 
ii ~.D. or a,l,pve. To fix the nwUmuP1 • limit in the Reaulation 
may create practical difficulties. as LIe may (although rarely) have 
~ recr1.Ht people directly at senior levels wjth ex.perienc~ possessing 
technical qualifications 1nd expert knowlclC. UC bal to employ reser-
ved categories, pbysicaIJy bandicap~ persons, ex-serviceOlen and 
relatives of emp1 ,,' !Cs who die while in service on compassiooatc 
around where maxullum age limit bas to be relaxed dcrendins on 
the circumstances of each case even if appointments arc at a lower 
level to non-kdmical posts. H-:ncc, the existing provisions may 
rcmaill," 

51. The Co:nmittee nutc tbnt Regulation 10 of the Ufe IlISurance Corpo-
ratiOII Reaulatlons inter-alia provBes that wherever cGllSldered necessary., the 
__ pettDt autbority .:ouJd at lis discretion relax or "aive tbeUfptlr aae IlJuit 
for rt£rait8l£nt to St nice in the Curporatioll, To aD enquiry whether lDubaum 
limit upto ,,·hich age ('ould be reined sbould Dot be .~18e4 In the Regulatioa 
ttldf, tbe Millistry of ("inance (J)epartmeut of Economic: Affairs) st.ted that 
pWeIiDd lor ".iver of upper age limit bad beeII provided ill the recruitmeat 
procedure ..... it was propOlCd that tbe autbority to relax ...-per .. e lhait mJcbt 
'fit ..., "Ida tIae appellate autborlt1 except "bere die appolDtiDa authority "I. 
M.D. .. above. It was • .., stated fbat to Ix die IUXlIDum 'ie Jimlt In tile 
Ilea_tloa itself mlJbt create difficulties. The reuoabla alVeII by the MInistry Is 
.. (OIn'iac:Iac. lbe Committee fetl dlat tbe Life IIIItII'tIDee Corporatfoa .... N 
nn ., .. meully In indicating the maximum Jimlt upto ,,'deb I.e could .. 
relaXed for reendtmeat to various categories of posts and tbe relevant rule _ay 
leeordlagly be ~eaded. 'nIe Committee also desire tIIat vestl .. of lutborlty to 
relax the age limit In a appellate body might also be provided (or In the Regula. I,.. itself aM the regulaflon may be ameack-cl iuUabl)'. 



53. 
ds a under:..., 

1. ry on ppoin ent:" mt 
on the minimum basic pay of the grade to which the appointment 
is made, (provided tbat the competent authority may authorise the 
grant of advance increments 'tb reference to the circumstances in 
each cdse). 

56. Increment: 

• 
(4) The competellt authority may grant advancx: or spceial increments 
or temporary increments to an employee jf the circum tances require 
it. " 

54. It \ as fell (ha the circumstances under which advance incrcmcm.tI 
could be granted :;hould be r.., cord", d in writing and some guidelines should be 
laid down in this r pec t f r tilt:' uiuancc of tb ornpetent thority. 

55. The Mini 'try of inaltce (D partment of Economic Affairs) to whom 
the matter wa r ferre in tit ir reply dated 2 ov mber, 1 Y explained ti1e 
po ition as und r :-

"The authority Ii at a 'V l'Y en lev 1 i. . Chairman or 
xecu tive Dir tor (P). 1 his in itself is a guideline. Moreover. for 

a ution l ' h h to fun n businessprjncipb,. a orily to 
grant advance/special increment depend on nceq such u P.gJl of 
tchnically qualifi d personneJ, prevailing emoluments in the market 
t Stant f a4vaQCe increments 

la.)'ina dO~D criteria ill not 

~. the ommiU e note that 1< gu'atio 1.... ")of th W ..... 
ranee 'orporatioll l taJf) R gulation inter-alia authorise the competeat aathoria, 
to faDt at} nee/ c¥.ll cment the em,lo ee , ~ the Cor Th. 
Committee felt that the circum tances UDder which adva~e iDc:reme_ .. 



I,.ted should be recorded ID writla, aDd some auideliaes tor that auth. 
' ... oold be laid down. The MlDlstry stated that authority for l1'ant of HY~/ 
IpeclaIlDcrements vested with the Chairman or F..xecutbe Director (P) and thfI 
\_·wtla~luhleliae.- It .... also ltated that laylna down of criteria for put of 
adl'UCe incremeats wu not practicable. The Committee are .... coa .... with 
the above reply aDd desire the MiaJstry to lay down proper ,uidellDes fo~' the 
-ulldle bI die dberetioary powen IIOW veated with the competentaudlorlty . 

... I ~ • 
~. , 

II . "'." .. , XIV 

57. Regulation 12 of the Life Insurance Corporation (StatJ') Regulationa, 
1960 read as under : 

.~ .""" .. 

.. Reappointment: No person who has been dismissed from tho 
service of the Corporation shall be re-employed. A person who baa 
been compulsorily retired or removed from service or whose services 

,have been terminated, may be re-employed with the prior sanction 
of the Corporation in the case of appointments to posts belonging to 
Class J and the Executive Committee in the case of appointments to 
posts belonging to Class II, III & IV. 

Provided that the appointing authority may re-empJoy, with tho 
app;oval of the Chairman, persons who have resigned from service. 

;',,; j~';>.h l ,l:.xp/afIQlion: Re-employment of retrenched temporary employee. 
shall not be deemed to be rc -employment under this regulation and 
such persons may be re-employed without the sanction of the Chair-

I' ' J • ,""" man, tht (Executi· .. e Committee) or the Corporation." 

• ". "J,SS: The, Ministry of Finance (Department of Economic ALa.) were 
· 'aatt~nO state : 
• 'I .. .... ,.1 ..... 

· .:... ., 

't .', ";f 

"(i) 'whether any gUidelines had been issued for the appointiua autho-
rity rcsardina cases of re-appointment ; and 

(ii) aeocsis Of explanation reprdin. reaemploymeDt without the 
,saQCt~ of the Chairman/Executive Committee/Corporation. 

.. :, ,1'59., 10 their reply dated 2 November, 1987, the MinistrY,lpited a • 
.. 4 .... t~ 
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"No guidelines have been issued but normalJyonlythecasea where the 
" 'eJttJ)loyees have resigned are considered for re-employment. Consider-

fn~ the facts and circumstances each case is decided on merits by tho 
eomJ)etent authority. 

, • I ; 

As regards the genesis of Explanation to Regulation 12 is con-
eented, LIC has pointed out that in terms of the provisions of 
Section 25-H of the Industrial Disputes Act'the retrenched employees 
will automatically get preference in the matter of emptoyihent and in 
suell cases it is not obligatory for the appointing allthority to seek 

,prior approval of the Chairman, which is otherwise neeessaty for 
re-e17!ployment." ' . 

". RepladoD 12 or the Lire IMorance Corporation (StaW) ReguladoDl 
.Inter-alia provides ror re-employment or ex-employees or the COl-ponidOD. It Is, 
however, Dot clear as to which or the ex-employ~ are covered DI'det' this regu-
latioD and wbetber any guidelines bad been laid down in that ~eSpect. The 
Mbdstry lafonned the Committee tbat no guidl'lines had be,clt is. .. ~~ (or the 
appollrtiJtg authority bat normally only those cases where the employees had 
retlpet! "eft couldered ror re-empJo~'me8t. The Committee (elf that inteat.oa 
or the Ministry "IS not evident from the wording or the Regul ilnon. The wordiag 
or tbe rule "IS sucb as to suggest tbat perSODS remoVl,·d (rom service or whOle 
terriees hy Mea terlllinated stood on a dlft'erent (ooting vis-a-vis pf'rsollS 4ismissed 
from~. The Committee desire that pro~r guidelines for the _ appointiag 
authority may be laid do"n in order to avoid any scope of discriminadon. 
Farther tile "ordiDI or tbe rule IDlY be suitably changed to mai(e abe ~eDtiOD 
clnr. "~' :, - > L- ,". '. :i~." 'f 

xv 

61. 'Regulation 19 of the Life Insurance Corporation (Staff) :Repjations, 
1960 read as under: - . .; "; ';_'.)', 

; r, '.~',.'! 
"19 (1). An employee belonging to Class III or Class IV and a 
transferred etnployee belonging to Class I or Class If shall retire on 
completion of age of 60; but the competent authority m~, if it is of 
the opinion that it is in tbe interest of the Corporation, to do so 
direct such employee to retire on completion of 5S years of age or 
at any time thereafter, on giving him three Iqonths' notice, or saJal}' 
in pen tb creQf, -" 
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Y approved 
~ .... 58·N or the 

e ployee belong in to CJ;i s I Qr Ctas IT appointed to the service 
of th~ Corporation on or aft r 1st September, 1956 shan retir on 
completion of 58 year of ge, but the competent authority may, if 

th pinion hat it i in the intere t of the Corpor tion to do 
• d' ct ucb employee to r tire on completion of SO years of 

or t any time there ft r on giving him three monthS" notice or 
salary in lieu th reor. 

{2A} Notw' bstandin. what is ta ed in sub-regulafon 
all emp} )yee may be perf'litted to retire t a 
comp :d ag... 55 pro 'd d h iv tb e 
appoioting a tho ri ty his fit ntion to retire. 

62. As per expJana 'on a en d h re atlon e 
required under sub-regulation 2A may be waived in part or full by the ap 
ina authority at its ill eretion. It wa felt that in order to obvi te any scope 
ot 'diicrimination in exerci e of uch power orne guidelines should be i u d 
for the appointing authority . 

.... JJiI~iIr'I[mt·stt:y.of . nec (pa Ilt of nUcMair to whom 
the matter was referred for comment; in their reply d ted 2 November" 1981 
IlAted as under ~-

in thi '1"0 rd. 

propose 
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that ror dift'eront cadre$ or employees the competent authority ror 
waivinl the notice period is dift"erent and where the employee belonls 
to a hisher cadre, the competent authority is also at a higher level 
aDd it is thorefore, expected that the discretion to waive the notice 
period would be exercised on sound consideration." 

64. Replatlon 19 of tbe Life IMuranee Corporation (Stair) RegulatioDt 
Inter-aliD proYldn for retirement or an employee at any time after completion 
of 55 yeus of. proYided be lave 3 months notice to the .ppolating authority. 
11Ie requisite notice ,erIod call Ite waived by the appolating autbority. Atted 
whether lUI)' ... We .... b" been luoed (or the guidance or the appoiDtiDg autho-
rity for walYiag the IIOtke period, the Miolstry stated tbat each ca!Je was decided 
.. aaertts ... no loIdeJllles had heen 1Mued. The Committee recommend tbat 011 

the .... 1. of their put experience, lome guidelines might be laid down (or the 
... 'dance of the appolatlDc authority. la order to obviate any scope or discriml-
.atloa .... ad! ~S. 

XVI 

65. Regulation 22 of the Life Insurance Corporation (Staff) Regulations, 
1960 reads as under:-

"No employee shall, while in service or after his retiremt'nt. resigna-
tion or discharge, except in accordance with any general or 5pecial 
order of his superior officers or Corporation or in performance, in 
good faith, of the duties assigned to him. communicate directly or 
indirectly any official documents or information to any employee or 
any other persons to whom he is not authorised to communicate such 
document or information." 

66. It was not clear how compliance of abo"e provision could be ensured 
from an employee who had since retired or resigned. 

67. The Ministry of Finance (Department of Economic Affairs) to whom 
the mattcr was referred, in their reply stated as under: -

"It is true that once an employee ceases to be L1C employ~~the 
provisions of the (Staff) Regulations are in applicable. However. it 
would be desirable to retain the existing provision, since in the evellt 
of breach, L1C may have recoqrse to pro~ecd uqder Civil or aQ)' 
Qther Law," 
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A. '1eeo]adon 22 or the Ltre Inluruce CorPorat1~D (Staft') RegulatiODl, 
,. inter..riJia provJc1cJ tIIat no employee ,..!I'beth· sUvlce . or after retlrem.t 
tomllnmteam fitecdy or ImHredly ny oftkiat doCMtftDt'l· .1nlel'llnltion to any 
'dtIIer perIOn.To a quest1crn InnY the wmpIanu df ~e· pPoifMon could be 
eDSond from the persons who had lihrce retired 'CR' reslped, tft Mhdstry replied 
ollCe the employee ceased to be aD employee of tbe corporation the provilloas 
of the ftgUlatioD woula be In appllt-able. flo"e'Ver~ . it· ,.,.,.18 h · ...... ble 'Ie retalu 
'. lid. proY1s'lon al III tile emit of abreach, Ofe lMuruce Cbrperatl8. eellJd 
"'e reeoune to prueeedilt,s UftIer m;ner any «Itfr'l.". 10." Gl'MIIdIIrfs 
· ... lytlle 'Connnfttee do Bet ,,1Ib to JMII'Ift tile IHUcr ..... er. 

'. 

69. Regulations 25 (3), 32 (2), 33 (3) and 38 or theLif'e 1nsurance '"Cor. 
poration (Staff) Regulations, 1960 inter alia provided that decision of Chair· 
man/Corporation shall be final. 

70. The expression "decision shaH be final" gives an impression that juris. 
cfiction or the Court is being onsted. Use of this expression bad been Objected 
to by the Committee in the past. 

71. The Ministry C'r Finallce (Department of Econo1l1ic Affairs to whom 
the matter was r~rerred. in their reply dated 2 November, 1~7 stated as 
under:-

'"Life Insurance Corporation has poiDted out thattbewording 'deci· 
sion shall be final' does not take away the right af tbe concerned 
employee to take recourse to an~ remedy avallable to him under the 
law of land. Howervt>r. for the removal of any doubt, it may be 
provided that the decision taten by the c,,"cer~d 8'tlthO'l'ity shall be 
final so far as the remedy available ttnder th~ Lire It'III'IIftlllOe Cat-
poration (Staff) Regulations is concerned. " 

72. Regulations 25(3),3%(2),33(3) ..., 31 'of. ure·1uarnee Cwpata. 
1Ioa RtaWlatJonl Inler-alia ,provide that "decision 01 the Chairmau/Corporatioa 
IhaII I.e baI". The Committee poln&e4 oat that the expression !declslOil shall 

:. 
..... mJebt .ve .. hqpressloD that jurWlction 01 the C,um "as belna ousted. 
·ne Lile ...... ante COQJoratJon baa qreed tD s.,itaW" amend die Retaladoa. 
1'IIe Committee desire tbat ~eswY a .. eadlneD~ la tbe R""~ .a1. ean1e4 
.. " u earl1 date. 
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73. Regulation 36 (4) of the Life Insurance Corporation (Staff) ~eg'Ul'A­
tionll. 1960 reads as under :-:, ,I·, ' 

u. ... •• .. 
36 (4) where a penalty of dismissal. removal or compulsory retire-
mentfroni. ~&Vfce imposed upon an em ployee is set aside or' <feclared 
or rendered void in conssquence of or hva decision of a court ~ 
and the disciplinary authority, on consideration of the circumstances 
of the case, decides to hold' a further inquiry against him on the 
allt'gations on which the penalty of dism iss" I, removal or compulsory 
tetit"eftlent, was oritinafJy imposed, the employee shaft be deemed to 
have been ]YIrleed under suspension by the appointing authority trom 
the date of the original order of dismiss:)!. removal or compdtSoiy 
retirement and shall continue to remain under suspension until 
furtMr oriers." . 

74. The Committee obserVed that once the court Ibd dec/did ;8· fr,rrti-
cular case, the constitution bars a fresh, inquiry and pun ishmcnt for the same 
otl'eftc~. I' the intention was to hold'rurther inquiry i11 cases where the court 
.ad set aside the penalty on technical grounds and not on merits of the cue 
then &he position should be clarified in the regulation itself. 

7'. The Ministry of'Finance (Department of Economic Affairs) to whom 
dle matter was referred for coml1l~llts, in their reply d'ated 2 November, 1987 
ItAted as under :-

"A proviso may be added that no such further enquiry shall be held 
unless it is intended to meet a situation where the Court has passed 
an order. pw:~ OD &cohlMcai grounds wid\out Pilla into .. merits 
ofthe;~." 

1f. Reaalatf~n ~.(4) of tbe Life lJuiaraate Corporation (Statl') R9,t~flou 
tlrt,,-alta provided that 'where the penalty of dismissal, removal or compulsory 
'retirement· Imposed UpoD aD employee Is set aside rty a court or law aDd the 
disciplinary autbority decides to bold filrther Inquiry, tbe employee·sbalf coatlbue 
to remain under suspeDsioD. The Committee pointed out that if the iDteatioD w. to bold further inquiry in cases wbere the court had set aside the penalty oa 
technical grounds ,,'ithout going into tbe merits of the case, then the 'pOSitiOD 

Ibould. b~ cbri8cd.in the relulation by a suitable amend meat. Tbe l\.UDfItrJ II 



their repiy agreed to amend the above ReauJ.tloD 'y ""IDa the (0110" .... 
proviso :-

" ... tbat no sucb furtber eaquiry shall be beld uaIess It Is Intended to 
meet a situation "here the Court hIS pused aD order parely on tedud-
cal grounds without going mto the merits of the cue." 

ne Committee would like the MIDistry to uaead the ReguJatlolll to tile 
ReiretI eO:ed. 

XIX 

77. Regulation 40 of the Lifl! Insurance Corporation (Staff) Regulations. 
1960 inter-alia provided that 'no appeal shalJ lie against ,an order made by the 
Corporation. • 

78. It was fdt that the expression used in above provision appeared to 
bar the jurisdiction of law Courts. If the intention was different then the IBIltC 
should be made clear in thl.: rc,ulations itself. 

79. The Ministry of Finance (lXpartmcnt of Economic Affairs) to whom 
the mattl!r wus rd\:m:J. in their rcpJy dated 2 November, 1987. slaled ,as 
under :-

"The provision may he eLtborated tnat under tbe (Staff) Regulations 
or any other Rules/ Regulations no appeal shall lie against on order 
r.l:.ldc by the Corporation. A t present it does nol and cannot take 
a",ay the legal right of the person concerned available to him under 
L1.w by implications." 

10. R~gulatioo .. 001 the ute 1 ..... 8« CorporatJOII (StaO,) Rel.latJo8l 
inler-alia provides tbat DO appea' lhalllie ., ..... t u order.... 'y tbe Corpo-
ratiOD. The Committee pointed out that this prOV"'08 a., to &iye u Impres-

, ~ioa tbat .b~ jurisdiction of Court "as beiDa ousted. ne Mtabtry hue .,reed 
to elaborate the Regulation ,uitably. The Committee desire the MiIds"1 to 
baue the requibitc: amendmt'Dt at aD early date. 

xx 
'81. Regulation 61 (2) or the tife Insurance Corporation (Staff) Regula-

, lions, 1960 Inter-iJlia provided that the Chairman rna)' dele,ate the auth"rity of 
arantinl spccialleavc to aD), officer. 



si. The te rm 'ahy officer' appeared to ·be vague. It was felt that specific 
tank/designation of the officer should be indicated in the regulation itself. 

. 83. The Ministry of Finance (Department of Economic Affairs) to whom 
the matter was referred, in their reply dated 2 November, 1987 stated as 

j J, " 

under :-

"The designation of the officer may be specified as an officer not 
below the rank of Asstt. Divisional M~nager." 

84. Regulation 67(2) of the Lif\! Inllurance Corporation (Staff) RegulatiollS 
inteT-alia provide that the bairman may delegate his autbority to 'any orncer'. 
Asked "betherthe designation of the officer concerned to whom autbority may 
be deJeaat~ could nQt be specified, the Ministry informed the Committee that 
the Regulation "., being amended so as to indicate the designaton of tbe oflicer 
. to 'whom tile a rity w • beiaa delegated. The Committee desire that the 
requisite ameadmeot may be issued early. 

XXI 

85. Regulati Il 16 of the Life Insurance Corporation (Staff) Regulations, 
1960 read as under :-

"Relaxation: The x cutive Commilt e may, in the interest of the 
Corporatj 0, for reas ns to be specified in its resolution, relax any of 
the pro isions of th e Reguliltions in illdividual cases." 

86. It was felt that in order to avoid discrimination, the relaxation should 
be with respect to class or category of persons as contradistinguished from 
individual ca es. 

87. The Ministry of Finance (Department of Economic Affairs) to whom 
the matter was referred, in their r\;pJy dated 2 Novemb r, 1987, stated as 
UDder :-

''It may not be practicabl to consider class or category for the pur-
pose of r laxation or any provi ions of the (Staff) Regulations because 
the relaxation is ooly made in exceptional circumstances dependillg 
on the merit of individual case. It may not be practicable or advis-
able to extenq such benefit to a class or category of employee. 



because the focts and circumstances which may in~uence the decJliOlt 
of the com~tent authority to relax any provisions of the Regutation! 
In a given cases' aay ft'e't ~ 'f 

88. Regulation 86 of the Life IosuraaceCorporatioa (Std') ulittoas 
u 1P:riII8a ... i • ..,ldaaJ...... A ked 
aot. JeQeCt. to L cia or eateCOry 

01 persons as contradistiagoisbed .fro fadhldaal caleS. tie Mbdstry 
tbe Committee tbat it "IS Dot practlcable/acJTlsahle IS the racts/c:ircumstllliCel 

mig t 01 ., Co ttee do DOt 
"ish to pur uc the matt 
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APPENDTX I 

(Vide paragraph 4 of the Report) 

Summary 0/ main recommendations/obsefl'ot!ons made by the Committee 

S. No. Paragraph No. Summary 

• 

---------
1 2 

I 8 

2 12 

3 

The Committee note that Rule 13 of the Lire 
In!lurance Corl'oration (Agents) Rules provides that 
if an agent failed to hring in the businels required of 
him in an agency year, his appointment was liabJe 
to he terminated at the end of such agency year. 
On being enquired whether before terminating the 
appointment, an opportunity was givt.n to the agent 
to explain the position, the Ministry had informed 
that under the existing practice after the expiry of a 
period of ninc months from the commencement 
of the agency year, the business performance of each 
agent was reviewed and if it fdl short of the mini-
mum business gUlranteed, the same was brought 
to the notice of the agent concerned. The Commit-
tee recommend tlut the existing practice of review ina 
the busmess performance be brought on a statutory 
footing by suitabl:y amending the Rules. 

The Committee note that under Rule 27 of 
the Life Insurance Corporation (Agents) Rules. 
1972, the Executive Committee were empowered to 
relax any of the provisions of the reguJatioaa in 
individual cases. The Committee had felt that in 
order to obviate any scope of discrimination. the 
relaxation of regulations should be made with re .. 
pect to a class or category of persons as distiDaui .. 
shed from individual cases. The Committee was 
informed that cases of relaxation were few and far 

4 
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3 16 

4 20 

J , 24 

between and such individual cases were invariably 
referred to the Executive Committee for a decision. 
According to the Ministry there wa, no scope for 
discrimination in the decision making process. The 
Ministry's reply appears to be satisfactory and the "'-
Committee do not wish to pUl'Sue thl! matter further. 

The Committee note that Rules 4 ud 60t 
the Life Insurance Corporation Class III and CIa •• 
IV Employees (Revision of Terms and Conditions ot 
Service) Rules, J 985 inter-alla provided for payment 
of special allowance in addition to pay to certain 
categories of employees. The Ministry explained 
that since special sHowance was given oo1y in lieu 
of special pay, it had been provided in the Rules 
that the employees would not be entitled to any 
special pay. The Committee consider the Ministry's . 
reply to be satisfactory and decide not to punuc 
the mlltter further. 

The Committeee note that Rule 5 of the Life 
Jnsurance Corporation Class III and Oass IV 
Employees (Revision of Terms and Conditions of 
Service) Rules. ] 98S provides that no fresh appoint-
ments or promotions to the cadre of Section Heads 
and Superintendents be made on or after J st July. 
1985. Explaining the genesis for irnposin, such a 
ban on appointments/promotions. the Ministry had 
stated that at the time of discussions held wKh the 
Employees Unions, a conccnsus had been arrived 
at that no fresh appointments to the cadre of Sec-
tion Heads and the Superintendents would be made 
after 1st luly. 1985 and this had been provided ror 
in the Rules. In view of the clarification given by 
the Miniltry. the Comm ittee do not wish to pursue 
the matter further. 

The Committee note the clarification furni-
shed by the Ministry that the provision or maxim~ .. 
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period of 12 months of maternity leave during the 
entire service period of female employees hold beeti 
made in the rules keeping in view the fact that all 
the deliveries may not be live delivdies. In view 
of the clarification, the Committee, do not wish to 
pursue the matter further. 

The Committee note from the reply or the 
Ministry that provision contained in Rule 14 for 
retiring an employee on completion of the age of 
55 years is similar to the provision made in regula-
tion 19 of LIC (Staff) Regulations. Under these 
Regulations the competent authority could direct 
an employee to retire on completion of 5S years of 
age or at any time thereafter !1y giving him three 
months notice or salary in lieu thereof. The Com-
mittee further note that although no sepsrate provi-
sion for giving an opportunity of being heard before 
directing an employee to retire on completion of 
55 years had been made yet a Committee has been 
constituted which goes into the records of the em-
ployees concerned and makes recommendations to 
the competent authority in regard to retirement of 
an employee after he had completed SS years of 
age. The Committee feel that the Ministry shou1d 
have no difficulty in putting the existing practice 
on a statutory footing by amending the Rules. The 
Committee, therefore, recommend that the Ministry 
should initiate necessary action for suitably amend-
ing rule 14. 

The Committee are happy to note that on 
being pointed out by them, the Ministry havo 
agreed that a notice of not less than 3 days would 
be provided in the Regulations for convening an 
emergent meeting. The Committee recommend that 
the Regulations may be amended accordingly at an 
early date. 
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9 40 
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The Committee are happy to note that on 
being pointed out by them, the Ministry have agreed 
to provide in the regulation that proceediDls may 
be reported/circulated to the Members OD or before 
the date of next meeting. The Coanmittee recom-
mend that Regulations may be amended OD the 
above lines at an early date, 

Regulations 16(jv), 23(jv) aDd 36(iv) of the 
Life Insurance Corporation Regulations inter-a/la 
provided for holdiog of the adjourned meetiDp of 
the Corporation at a time, date aDd place to be 
decided by the Chairman. The Committee (elt 
that time, date and place of the adjourned meetiDp 
might be intimated to the members telelraphicaUy 
or on te!.'!,honc. The Ministry have informed that 
as per pr<lctice Life Insurance CorporatioD informed 
the members about such dctails either telegraphica1ly 
or by telephone wherever possible. The Comittec 
rlCOIl1Il'('I1J tha t thl.: relevant Regulation may be 
suitably .ll1lt:nUcu so that the practice in vogue is 
reflccteu thcreill. 

"/ he Committec are happy to note that at 
their in!.tdncc the Ministry of Financc (Department 
of Fconomi~ Aff.tirs) Jlavc agreed to specify in the 
Regulations that any a(;tioll taken by the Chairman 
shall be reported/Circulated to the appropriate 
Committee 011 or before the date of next meeting 
of thc concerned Committee of the Corporation. 
The Committee desire the Ministry to amend the 
relevant Relulation accordingly at aD early elate. 

Regulations 37 and 38(0 of the Life Inlu-
rance Corporation Regulations inter-alia provided 
for delegation/sub-delegation of powers, to any 
officer or employee of Life Insurance Corporation. 
The Committee felt that the term any officer, 
employee' appeared to be value and therefore, tho 
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rank/designation of the officer/employee should be 
indicated in the Regulations. The Ministry inti. 
mated that there was no objection to the delegation 
of powers under regulation 38(i) to an officer not 
below the rank of Assistant Divisional Manager. 
However, in case of delegation of powers under 
Regulation 37, it was pleaded that it may not be 
possible to specify the rank and designation of the 
officers to whom powers could be delegated. 

The Committee see no force in the arguments 
advanccd by th~ Ministry for not specifying the 
rank/designation of the officers to whom powers 
could be delegated under regulation 37. The Com-
mittee, therefore, recommend that the rank/desig-
nation of the officer for the purpose of delegation 
of powers under Regulation 37 should also be speci-
fh:d as has bl:Cll agreed to in the case of Regulation 
38(i) and Ihl: requi~ite amendments to the regula-
tions may be issu...:d at an early date. 

Tlli! COlllmittee note that Regulation 10 of 
the Lifc lnsu 1.tIlC": Corporation Regulations inle-alia 
provided tl1<lt wherever considered necessary, the 
competent authority could at its discretion relax 
or waive tln: upper age limit for recruitment to 
service in the Corporation. To an enquiry whether 
maximum limit upto which age could be relaxed 
should 110t be specilied in the Regulation itself, the 
Ministry of Finance (Department of Economic 
Affairs) statl'u that guidelines for waiver of upper 
Llge limit had been provided in the recruitment 
procedure Lind it was proposed that the authority 
to relax upper age limit might vest only with the 
appellate authority except where the appointina 
authority was M.D. or above. It was also stated 
that to fix the maximum age limit in the Regulation 
itself Dlight cr~atc difficulties. The Committee 
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feeJ that the Life IJWIlUce Corporation should have 
DO difficulty in indicatiq tbe maximum limit upto 
which age could be relaxed for recruitment to 
various categories of potts and the relevant rule 
may accordingly be amended. The Committee also 
de sire that ve sting of authority to relax the aae 
limit in a appellate body might also be provided for 
in the Regulation itself and the regulation may be 
amended suitably. 

The Committee note that Regulations 11 and 
56(4) of th~ Life Insurance Corporation (Staff) 
Regulations inter-alia aathorised the competent 
authority to grant advance/special incrementa to 
the employees of the Corporation. The Committee 
felt that the circumstanc:os under which advance 
increments could be granted should be recorded in 
writing and some guidelines for that iluthoflty should 
be laid down. The Ministry stated that authority 
for grant of advance/special in~rements vested with 
the Chairman or Executive Director (P) and this 
itself was a guidelines. It was also stated that 
laying down of criteria for grant of advance incre-
ments was not practicable. The Committee are 
not convinced with the above reply and desire tho 
Ministry to Jay down proper guidelines for the 
exercise of the discretionary powers now vested 
with the competent authority. 

Regula tion 12 of the Life Insurance Corpo-
ration (Staff) Regulations inter-alia provides for 
r~employment of ex-employees of the Corporatjon. 
It is however, not clear as to which of the ex-
employees arc cove rod under this regulation and 
whether any guidelines have been laid down in that 
respect. The Ministry jnforme d the Committee 
that no guidelines had been issued for the appointing 
authority but normally only those cases where tho 
employees had resigned were considered for re-

..... 
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employment. The Committee felt that intention 
of the Ministry was not evident from the wording 
of the Regulation. The wording of the rule was 
such as to suggest that persons removed from ser-
vice or whose services had bren terminated stood 
on a different footing vis-a-vis persons dismissed 
from service. The Committee desire that proper 
guidelines for. the appointing authority may be laid 
down in order to avoid any scope of discrimination. 
Funher the wording of the rule may be suitably 
changed to make the intention clear. 

Regulation 19 of the Life Insurance Corpora-
tion (Staff) Regulations inter-alia provides for retire-
ment of an employee at any time after completion 
of 55 years of age provided he gave 3:months notice 
to the appointing authority. The requisite notice 
period can be waived by the appointing authority. 
Asked wh4!ther any guidelines had been issued for 
the guidance of the appointing authority for waiving 
the notice period, the Ministry stated that each case 
was ·.fecidcd on merits and no guidelines had been 
issued. The Committee recommend that on the 
basis of their past experience, some guidcJineo; might 
be laid down for the guidance of appointing autho-
rity, in order to obviate, any scope of discrimination 
in such cases. 

Regulation 22 of the Life Insurance Corpo-
ratiOll (Staff) Regulations, ] 960 inter-alia provides 
that no employe e while in service or after retirement 
communicates directly or indirectly an) official docu-
ments or information to any other person. To a 
question how the compliance of above provision 
could be ensured from the persons who had since 
retired or resigntd the Ministry replied once the 
employee ceased to be an employee of the corpora-
tioD the provisions of the regulation would be 

.T .• t·t s.. a.= xuz.. t u. --... __ 
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inapplicable. However. it would be desirable to 
retain the ,;aid provision as in the event of a 
breach. Life Tnsurnnce Corporation could have 
recourse to proceedin~s und~r civil or any otber 
law. Tn view of Ministry's reply the Committee 
do not wish to pursue the matter further. 

Regulations 25(3). 32(2), 33(3) and 38 of the 
Life Tnsuranc(" Corporation Regulations Inter-alia 
provide that "d<'Cision of the Chairman/Corporation 
shan he final". The Committee pointed out that 
tht" expression Cd,.ci'lion shan he final' might give 
nn impr('ssion thAt Jurisdiction of the Courts was 
being ousted. The lIfe Tnsurance Corporation has 
agreed to sllitl'lhlv llmend the Regulation. Th~ 

Committee de'lirc.- that necessary amendment in the 
Rt'guhtion may be carried out at an early date. 

Regulation 36(4) of the Life Insurance Corpo-
ration (Staff) Regulations inter-alla provides tbat 
where the penalty of dismissal, removal or compul-
sory retirement imposed upon an employee is set 
aside by a court of law and the disciplinary autho-
rity decides to hold further inquiry. tbe employee 
shaH continue to remain under suspension. The 
Committe~ pointed out that if the intention was to 
hold furthc.r inquiry in cases where the court had 
set aside the penalty on technical grounds without 
going into the merits of the case, then the position 
should be clarified in the reaulation by a suitable 
amendment. The Ministry in their reply agreed 
to amend the above Regulation by adding the 
following proviso:-

........ that no such further enquiry aball bo heJd 
unless it is intended to meet a situation where the 
Court has passed an order purtJy OD technical 
grounds without going into the merits ot the case." 
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The Committeo would like the Ministry to 
amend the Regulations to the desired effect. 

Regulation 40 of the Life Insurance Corpo-
ration (Staff) Regulations inter-alia provides that 
no appeal shall lie against an order made by the 
Corporation. The Committee pointed out that 
provision tend to give an impression that the jurisdic-
tion of Court is being ousted. The Ministry have 
agreed to elaborate the Regulation suitably. The 
Committee desire the Ministry to issue the requisite 
amendment at an early date. 

Regulation 67(2) of th: Life Insurance Cor-
poration (Staff) Regulations inter-alia provides that 
the Chairman may delegate his authority to 'any 
officer'. Asked \\-hether the designation of the 
officer concerned to whom authority may be ~ele­
gated could not be specified, the Ministry informed 
the Committee that the Regulation was being .. men-
ded so as to indicate the designation of the officer 
to whom the authority was being delegated. The 
Committee desire that the requisite amendment 
may be issued early. 

Regulation 86 of the Life Insurance Corpo-
ration (Staff) Regulations inter-alia provides for 
relaxation of any provision in individual cases. 
Asked whether the relaxation could not be provided 
with respect to a class or category of persons as 
contradistinguished from individual cases, the Minis-
try informed the Committee that it was not practi-
cable/advisable as the facts/circLmstanc~ of each 
case might vary. In view of the Ministry's reply, 
the Committee do not wish to pursue the matter 

any further. 
~1~;~,--~~--------~----- ,-------~--------------~4 ------
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A.PPEN~1X.n 

(vide paragraph 30th Report) 

MINUTES OF THE SEVENTY-THIRD SITTING OF THE 
COMMITTEE ON SUBORDINATE LEGISLATION (EIGHTH 

LOt( SABHA) (1988-89) 

, .... €'.o ... tteamet GO M'OIlday. the 16 January. 1985Hrom 1'S~()Q. to l~ •• 

h~ 
PRESENT 

Shri K • .r. Abbasi-in the Chair 

MEMBERS 

2. Sbr~ G.S. Basavaraju 
3. Shri Parasram Bhardwaj 
4. Shri Satycndra Chandra Guria 

S. Sbri Vishnu Modi 

SECRETARIAT 

1. Shrj K,.c. Rastogi-Joint Secretary 
2. Shri G.S. Bhasin-lJeputy Seat!t~ry 
3. Shri SMioUUli Singh - OJ/il'er 011 Special Duty 

2. In the absence of the Chairm:lll, Shri ,~.J. Ahbasi was ch(lsen to act 
as Chairman for the sitting in terms of Ruk 258 (3) of the Rules of Procedure 
and Conduct or Business in Lok Sabha. 

3. Tho. Cc:tmmitt<:e considered Memorandum Nos. 140 to 144a5 under.: 

(I) Tire Life Insurance Corporation (Agents) Rules, 1972 - Rule 13 thereof 
-(Memorandum No. 140). 

4. The Committee noted thut Rule J 3 of the Life Insurance Corpoc. 
lion (Aaents) Rules provided th;lt if an agent failed to bring in the business 
required of him in an agency yeclf, his appointment ',vas liable to be terminated. 
at the end of such agency year. OIl bdng enquired whetha hefore termiilatfns 
the appointment. an opportunity was given to the agent, the Ministry had. 
informed that under the existing pr,tel ic: :~fkr the expiry of a period of. nine 
months rrom the commencement of the agency year, the business performance 
Or each agent was reviewed and if it fell short of the minimum bU$iD_ 



jaaranteed, the lame wal brolJgbt to the notice of the a,eDt ccmcemed. ti:ae 
Committee recommended tht ttc Miniwy JUy l:c afJced to bring the exiltiDs 
practice on statutory footing by suitably amending the Rules. 

(Ii) Life Insurance Corporation (A.gents) Rules, 1972-Ru},:7 t"'"o/­
(Memorandum No. 141) 

S. The Committee noted that under Rule 27 of the Life Insurance Cor-
poration (Agents) Rules, 1972, the Executive Committee was empowered to relax 
any of the provisions of the regulations in individual cases. Tho CoDUilittcc 
had felt that in order to obviate any scope of discrimination the relaxation of 
regulations should be made with respect to a class or category or persons as 
distinguished from individual cases. The Committee had been informed that 
cases of relaxation were few and far between and such individual cases were 
invariably referred to the Executive Committee for a decision. According to 
the Ministry there was no scope for discrimination in the decision makina pro-
cess. The Committee considered the Ministry's reply as satisfactory and deci-
ded not to pursue the matter further. 

(iii) Life insurance Corporalion Class III and Cla.ss IV E1t1plo),.es (Revi­
sion 0/ Terms and CondItions 0/ ~erllice) Rules, 1985 (Rule 4 and 0 thereo/)­
(Memoralldwn No. 141) 

6. The Committee noted that Rules 4 and 6 of the Life Insurance 
Corporation Class 111 and Class 1 V Employees (Revision of Terms and Condi-
tions of Service) Rules, 19~5 inJer-aJia provided for payment of special allow-
ance in addition to pay to certain catelories of employees. On being enquired, 
the Ministry explained that since special allowance was liven only in place of 
special pay, it had bel!n provided in the Rules that the employcca would not 
be entitled to any special pay. The Committee considered the Ministry's 
reply to be satisfactory and decided not to pursue the matter funher. 

(iv) Lije IlISurance Corporation Class III and C/asslV EmpJo)'tu (Rlvl • 
.. don 0/ Terms and Conditions 0/ Service) Rules, 1985 (Rule S)-(Me .. orandum 

No. }43) 

7. Rule 5 of the Life Insurance Corporation Class UI and Class IV 
Employees (Revision of Terms and Conditions of Service) Rules, 1985 provided 
that no fresh appointments or promotions to the cadre or S~tion Head. and 
Superintendents be made on or after 1st July. ] 985. Explainina the aenesis for 
imposing such a ban on the appointments/promotions. the Ministry bad stated 
that at the time 0; discussions held with the Employees Unions, a COIlCCllSUi 

had been arrived at that no fresh appointments to tho cadre of Section Head. 
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aDd the Snperintendents would be made after 1st July, t~8S and this had been 
provid '~d for in the Rules. In view of the clarification ~ iven by the Ministry, 
the Committee decided not to pursue the matter furthtr. 

(v) Life Insurance Corporation Class III and Cla.rs IV Employees (Rev;-
1100 of Terms und Conditions of Service) Rules, 1985-Rule 17 thereof-(Memo­
rtinduRt No. /44). 

8. RuJe 17 of the Life Insurance Corporation Class III and Class IV 
Employees (Revision of Terms and Conditions of Service) Rules. 1985 provided 
for grant of maternity leave to female employees for a period of three months 
!lubject to maximum of twelve months during the entire period of service. On 
being enquired the Ministry had clarified that the maximum period of 12 
months of maternity leave provided in the rules had been done in view of the 
fact that all the deliveries may not be Jive deliveries Clnd hence the existing 
maximum of 12 months during the entire service had been left undisturbed. 
The Committee found the explanation given by the Ministry satisfactory and 
decided not to pursue the matter further. 

The Committee then adjourned 



MINUTES OF THE SEVENTY-SIXTH sI'I'1"fKGO'P'fH! 
COMMITfEE ON SURORDINATE LEGISLATION (EIGHTH 

LOK SABHA) (1988-89) 

The Committee sat on Thursday, the 9 February. 198' from 'lfi:OO fo 
16.40 hours. 

PRESENT 

Shri Zainul Bashcr- Chairman 

MEMBERS 

2. Shri K.J. Abbasi 
3. Shri O.S. Basavaraju 
4. Shri Parasram Rhardwaj 
S. Shri Satyendra Chandra Guria 
6. Shri R.S. Khirhar 
7. Shri Mullappally Ramacharan 
8. Shri Kalicharan Sakargayen 
9. Shri Natavarsinh Solanki 

10. Shri Katuri Narayana Swamy 

SECRETAllIAT 

Shri Swam Singh - Officer on Special Duly 

2. The Committee considered Memoranda NOl. 145 to ISO •• 
under :-

(I) The Life In.rurvnce Corpora/ion Regu/atiolU, 1959 (hplallo" 5)­
(M.morandum No. 145). 

3. The Committee noted that Regula tion S of the Life Insurance Cor-
poration Regulations inter-alia provided that in case of an emerJeDt meetiu, 
or corporation, snfficient notice should be givea to every Member. On beiDa' 
enquired whether definite period of time for conveniDl .uch mccoOl' could 
Dot be specified in tbe regulation itself for tbe informatioD of all Mom-
bot, the Ministry had informed that a period or not lcel tIwl 3 da)" oQul4 bt 
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provided in tlte Regulations. The Committee ,recom.tJSended that Mini5try May 
be asked to amend the Regulations acco.rdinsIy. 

(if) 1'Iw LI/~ Insurance Corporation RqulatlonJ. 19j9 (Regular/o" 12. 34 
«43A (xv)-(Memorandum No. 146). 

4. The Committee noted that Re~ul8tioas 12, 34 and 43A (xv) of the 
Life Insurance Corporation Regulations tnter-afla provided that proceedings 
of the mel!tings of the Corporation/Committees should be circulated to the 
Members but no time limit within which rroceedings should be circulated had. 
Itowever, been indicated. Th! Committee felt that some time limit for circula-
tion of proc<cedinBs should be specified. The Ministry inrormed the Committee 
that Regulation could be amended to provide that proceedings might be 
reported/circulated on or before the date, of next meeting. The Committee 
directed the Ministry to amend the Regl11)1ions on the above lines. 

(iii) Life /nsuranre Corporation Regulat;om, 1959 (Regulation 16 (Iv), 2.3 
(h) 'OM 36 (iv)-(Memorandum No. 147). 

S. Regulatinns 16 (iv). 23 (iv) and J() (iv) of the Lif~ Insurance Cor-
poration Regulation~ inter-alia provided for holding of the adjourned meetings 
of the Corporation at a time, dat-! and "lacl! to be dccj(jed hy the Chair~an. 
The Committee fclt that timc. datl~ and place of the adjourned mcetinglt mi.ht 
be intimated to the members t·!lcgraphically or 011 telt:phol1c. The Ministry 
informed that necessary stcps wer~ being taken by Lir.: Insura-nce Corporation 
to inform the members about such detlil~ citl\er t~.kgraphicaJly .or by teleph~e 
wherever possible. The Committee ri!Co;nm~ndcd thlt the Minifitry misht 
amend the re1l!vant Regulation so that th;:: pr.lcticc in vogue is n: . .ftectcd then:-
in. 

(M Life /llfllatJce Corporatio,ol Rftgu/uJions., /959 (Regulclioll .32 (.) IIIUl 
J4)-(MemOl'a".m No. 148). 

c6.Rep\ations 32 (a) and 34 of the Life lnsuranoe Corporation Regula-
tieRs/mer-al/a provided thlt any action !f'lk m by fit: Cit lirm \n should be 
rc;ported by fliAl to Committee • .of CorpMation. The C&mmittee felt that same 
time timit ror dbmiuionof such l'er M ts ;." "TWill! 'mj~ht -br sJlccifi<d. 'ffIe 
Mtntltty -agreed to epecify in the Regulat-ioOfi that action tsken hy the Cltaff-
flJan ~-df' b~ 1'efJ!JIt~~/cito~at~~~.lO( ~1t'~~ t~ ~ -.1 ~·t~.or In~t ~ ~:an~iJf ~,. 



Committee of Corporation. The Committee recommended that the relevant 
Regulation may be amended accordingly., 

(lI) Life Insurance Corporation Regulations, 1959 (Regulation 37 and 38 
(1)- (Memorandum No. 149). 

7. Regulations 37 and 38 (i) of the Life Insurance Corporation Regula-
tions inter-alia provided for delegation/sub-dehagation of powers, to any officer 
or employee of Life Insurance Corporation. The Committee had felt that 

. term 'any officer, employee' apJl(ared to be vague and therefore. the rank/ 
designation of the officer/employee should be indicated in the Regulations. The 
Ministry intimated that there was no objection to the delegation o( powers under 
regulation 38(i) to an officer not below the rank of Assistant Divisional Manager. 
However. iu case of delegation of powers under regulation 37, it was pleaded 
that it may Dot be possible to specify the rank and designation of the officers 
to whom powers could be delegated. The Committee were not convinced 
with the reply of thl" Ministry and recommended thllt the minimum rank/desig-
nation o( thP. officer for the purpose of delegation of powers under Regulation 
37 should also be specified as had been agreed to in the case of Regulation 
38 (i). 

("I) Life In.furance Corporation C/(JSS III and Cla.'s JY Employees (Rev/­
'lion of Term3 and Conditions of Sen-ice) Ruler, 1985 (Rule U)-(Memoran­
dum No. 150). 

8. The Committee noted that rule 14 of the Life J nsurance Corporation 
Cl!ss III and Class IV Employees (Revision of Terms and Conditions of 
Service) Rules. J 9 ~s inter-alia provided that an emllloyee belonj!ing to Class 
III or Class IV, appointed to the service on or after the 22 February, 1983. 
retire on the completion of 58 ycars of age, provided that if the competent 
authority was of the opinion that it was in the interest of the Corporation 
to do so. direct such employee to retire on completion of SS years of age or at 
any time thereafter on giving him three months notice or salary in lieu thereof. 
The Committee were informed by the Ministry that the provision made in 
Rule 14 for retirin, an employee on completion of age of 55 years was similar, 
to the provision mld~ in regllhtioil 19 of LTC (Stlllf) Regulations. Under the 
Rules the competent authority could direct an employe~ to retire on comp1euon 
of S5 years of ale or at any time tbereafter giving him three months notice or 
aalaty in lieu tlt-:rcof. Till C):n uitte~ n'Jt.:d tblt althollih no sep.1rate provi-.iq, lor .ivm, aQ oppor~ty of ~~ hcar4 b:t'oro 4iroc~ &Q ~~lofOO~ 



tettre on completion or ss years had been made. A Committee lIad beeb 
cODstituted which went in to the records of the employees concerned and made 
recommend a tions to the competent authority in regard to retirement of emp-
loyee after he had completed 55 years of age. The Committe.e felt that there 
should be no difficulty in putting the existing practice 0:1 a statutory footing 
and accordingly recommended that the Ministry may initiate necessary action 
for suitably amending Rule J 4. 

The Committee then adjourned. 



MiNUTeS OF THE SEVENTY -SEVENTH SITTING OF rii~ 
COMMITTE!! ON SUBORDINATE LEGISLATION 

(EIGHTH LOK SABHA) 0988-89) 

The Committee sat on Wednesday, the 1st Marth, 1989 from 15.00 to 
15.30 hours. 

PRESENT 

Shri Zainu} Basher-- Chairman 

MEMBERS 

2. Shri 'K.J. Abbasi 
3. Shri G.S. Basavaraju 
•. Shri Satyendra Chandra Guria 

S. Shri Ebrahim SulaimaD Sait 

SBCRHARIAT 

Shri G.S. Bhasin - Dtptt(v Secretary 

2. The Committ!'!, con"idctcd Memoranda Nos. 151 to 160 as under:-

(i) l.ife Insurancc CO'porat;o:l (Sto.(¥'J Regulations 1960 (Reglliation /0) 
- (Memo~andum No, 15]), 

3. The Committee noted that Regulation 10 of the ute; Insurance 
Corporation R<::gulations iota-alia pro\'iJed that \\hercver comidcrcd neces-
sary. the competent authority could at its discretifln relax or waive the upper 
age limit for recruitm.:nt to s'~rvicc in the Corporation. On being enquired 
whether maximum limit uplO which age could be rchxed should not be speci-
fied in the Regulation itself, the Ministry of Financ~ (Department of Economic 
Atrairs) stated that guidelines for waiver of upper age limit had been provided 
in the recruitment procedure and j~ was proposed that the authority to relax 
upper age limit might vest with the appellate authority except where the 
appoitlting authority was M.D. or above. It was also stated that to fix. the 
maximum age limit in the Regulation itself might create difficulties. The Com-
mittee were not convinced with the above reply and recommended that Life 
Insurance Corporation should have no difficulty in indicating the max.imum 
limit upto which age could be relaxed for recruitment to various catcsorics of 
poitS. The Committee also directed Ylat vestin, of aulhority to relax the aSe 



titnit jt. 8 &tpeJf1I~~ bcdy might aJfo be pro\,jdtd for in the ltfguDtion ffleif' aad 
the regu1atiOtt may be amended suitably. 

(il) TIl. LlflIllarance Corporation (Staff) Regulations, 1960 [Regu/alioll 
11 GlItl56 (4)J-(M"",OMIUium No. 152). 

_. 4. Tbe Complittee noted that Regulations 11 and 56 (4) of the Life 
1nsurance Corporation (Staff) Regulations ;nter-alia authorised the competent 
aM&honty .. aunt advam:e/apecial increments to the employees of the Corpora-
tion. The Committee felt that the circumstances under which advance .incre-
ments could be granted should be recorded in writing and some guidelines for 
dlat audaority IIIould be laid down. The Ministry stated that authority for 
graat of advaace/spccial increments vested with the Chairman or Executive 
Director (P) and this ilself was a guidelines. It was also stated that laying down 
ofctiteria for gram of adyance increments was not practicable. The Committee 
was not cODyinc:od with above reply and have desired the Ministry to lay down 
proper guidelines for the exercise of the discretionary powers now vested with 
die competent authority. 

(iii) Life Insurance Corport1l;on (Stal]) Regulatiolls, 1960 (Regulation 12)-
(Memorandum No. 153). 

5. Regulation 12 of the Lifc JJlSllranC(~ Corporation (Staff) Regulations 
Inter-alia provided for re-employment of I;x-cmployccs of the Corporation. It 
was, however. not dear as l\) whi~h of tlh-' ex-cmployees were covered under tbis 
regulntion and whether any guidelines had been laid down in that respect. On 
being euquired the Ministry had informed that no guidelines had been issued 
for the appointing authority but normally only those cases where the employees 
had resigned were considered for re-C1nploymcnt. The Committe.: felt that 
int~ntion of the Ministry was not evident from the wording of the RegUlation. 
The wording of the rule was such as to suggest that persons removed from 
service or whose liervices had been terminated stood on a diffelent footing 
tiS-a-l'fs persons dismissed from servic.!. Th~ Committee disred that proper 
guidelines for the appointing authority may be laid down in order to avoid any 
scope of discrimination. F luther the won.ting of the rule may be suitably 
changed to make the intention clear. 

(iv) Life Insura"ce Corporation (Sta./!) Regulations, 1960 (Regula/ion 19) 
-(Memorandum No. 154). 

6. RCpjabOD L9 of the Life Insurance Corporation (Staff) Regulation, 
inter-aNa provided for retillement of an employee at any time after comple-
UQD· '" 55 y_" of ap provided he save 3 lIlonth, Dotj~C to the appointina 



authority. ne requisite Ilot!('t' reTiod' cc~M be ,,"siwd by file appomtiitt 
authority. On being enquired whether any guidelines had been issued for the 
guidance of the ar,ointing authority for waiving th~ notice period, the Ministry 
stated that each case was decided on merits and no guidelines bad been issued. 
The Committee tl1crefore, recommended that on the basis of their past experi-
ence, some guidelines might be laid down for the guidance of appointing 
authority, in order to avoid any scope of discrimination in l8uch cases. 

(v) Life Insurance Corporation (Stqff) Ruplations, 1960 (Regu/aJiOlJ 22) 
-(Memortmdum No. 155). 

7. Regulation 22 of the Life Insurance Corporation (StaJl') RecuJationl, 
1960 inter-alia provided that no employee while in service or afterr retirement 
communicate directly or indirectly any official documents or information to auy 
other person. On being enquired how the compliance of above provision 
could be ensured from the persons ~ho had since retired orresisned, the 
Ministry stated once the employee ceased to be an employee of the Corpora-
tion the provisions of the regulation could be inapplicable. however, it would 
be desirable to retain the said provision as in the event of breach Lile Insu-
rance Corporation could haw recourse to proceed under civil or any other 
law. In view of Ministry's reply the Commitl~e decided not to pursue the 
matter further. 

("i) Life Jusurance Corporation (Staff) Regulations. 1960 [Regulations 25 
(3).32 (2).33 (3} and 38]-·(Memorandum No. /56). 

8. ReguLltiolls 25 (3), 32(3) 33(3) and 38 of the Life Insurance Corpora-
tion Rcgulations inler-alia provided that "decision of the Chairman/Corpora-
tion shall be final". "ill\! Committee felt that the expression 'division shall be 
final' might give an impression that jurisdiction of the Courts was beina ousted. 
On being pointed out by the Committee, the Life Insurance Corporation aarced 
to suitably amend the Regulation. The Committee directed that ncc:essary 
amendment in the Regulations may be carried out. 

(vii) Life InsuraJtce Corporation (Staff) Regulations. 1960 [Regulation 36 
(4)]-(Memorandum No. /57). 

9. Regulation 36 (4) of the Life Insurance Corporation (Staft') RquJa. 
tions inler-alia provided that where the pen:thy of dismissal, removal or 
QOmpulsory retirement imposed upon an employee was set aside by a court or 
law and the discipHr.ary authority decided to held further inquiry, the 
employee shall continu~ to remain under suspension. The CommiUee pointed 
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out that if the intention was to hold further inquiry i'l cases where the court 
had set aside the penalty on technical grounds witho!.)t ;~oing into the merits 
of the Clse, then the positien should be clarified in the J eguIation by a suitable 
amendment. The Ministry in their reply agreed to amend the above Regula-
tion by adding following proviso : 

" ...... that no such further enquiry shaH be hdd unlass it is intended 
to meet a situation where the Court has pas!lrd an order purely on 
technical ~rounds without going into the merits of the ca<;e." 

The Committee deo;ired the Ministry to amend the Re~ulations to the 
desired effect. 

(viii) Life Insurance Corporation (Sloff') Rl'gulotions, 19~0 (Regulation 40) 
-(Memorandum No. 158). 

10. Regulation 40 of the Life Insurance Corpora+ion (Strrff) Regulations 
tnter-alia provided that no appeal sh'lllli~ against an oder made by the Cor-
poration. That provision tended to J!ive (In impr~~ion that the jurisdiction of 
Court was bcin~ ou<;~cd. On hdng pointed out. the Ministry agreed to elabo-
rate the Regulation so as not to .give the ahove impr('~~ion. The Committee 
desired the Ministry to issue the requisite amendment at :m early date. 

(ix) L~fe Insurance Corporation (Staff) Re/!lllatimn. 1960 {Ri'gu./ation 67 
(2)]-(Memorandum No. 159). 

It. Regulation 67 (2) of the Lift! Insurance Cor!,or::tion (Stflff) Regula-
tions inter-alin provided that Chainn~n m:1y de1e?-,1·~ l1io; authority to 'any 
officer. On being cnqu ired whether the d('!;ignntion of tJ,e offic(~r concerned 
to whom authority may be dcl,.~glted could not he spct:'ified. thl" Ministry 
informed that the Regulation was being amendf"d !l0 3!l to ;jl~jcnte the desi~na­
tion of ~he officer to whom the authority was being de1c~1t'd. The Committee 
desired that the requisite amendment may be issued early. 

(x) Life Insurance Corporation (Staff) Regulations, 1960 (Regulation 86) 
-(Memorandum No. 160). 

12. Regulation 86 of the Ufe Insurance Corporation (Staff) Regulations 
t"ler-alia provided for relaxation of any provision in individual cases. On 
being enquired whether the relaxation could not b! provided with respect to 
class or cat¢gory or p~rsons as contradistinguished from individual cases, the 
Ministry informed that it was not practicable/advisable as the facts/circums-
tances of each case might vary. In view of the Ministry's reply. the Committee 
~dcd Dot to pursue the matter any further. 



MINUTES OF THE SEVENTY-NINTH SfM'INO OF THI! 
COMMITTEE ON SUBORDINATE LEGISLATION 

(EIGHTH LOK SABRA) (1988-89) 

The Committee sat on Tuesday, the 4th April. 198. trOM 16.00 to 16.30 
hours. 

PRESENT 
Sbti Zainul Basher-C~;rlnQn 

MEMBERS 

2. Shri K...J. Abbasi 
3. Shri Par:~sram Bhardwaj 

·4. Shri Satyendra Chandra Guria 
S. Shri KalL;haran Sakargayen 

SECUTARIAT 

1. St,riK.C. Rastogi-- Joint Seaeto'Y 

2. Shri G .S. Bhasin - Deputy Secrelary . 
3. Shri Swam Singh - O[!ien Oil Sl'erial Duty • 

2. The Committee co,,~idercd the draft Twenty-second Report and 
adopted it. 

3. The Committee authorised the Chairman and. in his absence, Shri 
K.J. AbJ,asi, M.P. to pr.:scnt the Report to the House on t J th April. J989. 

The Commiltl'e then aojOllrned. 
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